in Written Answers

sion was given by the Railway Authorites to
hold the General Body meeting and the
Central Executive Committee meeting of the
All India Station Masters’ Association at
Khurda Road from 29th to 3lst October,
1969 ;

(b) whether the office bearers of the
Association had asked for such a permission
and also whether it is a fact that the
authorities were aware that some Members
of Parliament were to attend such a Con-
ference ; and

(c) the reasons that led the authorities
to issue such a directive and the details
thereof ?

THE MINISTER OF LAW AND
SOCTAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON}) : (a) Yes, Sir.
The request was for holding the meeting in
the Institute premises.

(b) Yes, Sir.

(c) As the All India Station Masters’
Association is an unrecognised Union, the
permission sought for was not granted, in
accordance with regulations on the matter.

Method to fill up Selection Posts of
Station Masters and Assistant
Station Masters

3370. SHRI RABI RAY : Will the
Minister of RATLWAYS be pleased to state :

(a) whether it is a fact that the posts of
Station Masters  and  Assistant Station
Masters in the scale of Rs. 205-280 are
Selection posts :

(b) if so. what is the method adopted
by Government to fill up such p-sts ;

(c) whether different Railway authorities
in some Zones like Eastern Railway and
South-Eastern  Railway are insisting on
‘written tests before the employees are
promoted to such grades ; and

(d) if so, the details thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No, they
ate non-selection posts.

(b: Under the extant instructions, noo-
selcction posts aie 10 be filled by promotion
of the seniormost suitable railway employess,
suitability being determined by the auth?xlty
cempetent to fill the posts on the basis of
the record of service andfor departmental
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tests, if necessary. Thus. a Railwav Adminfs-
tration could prescribe a written test when
the posts arc to be filled by promiotion from
lower grades. Somctimc back, i1t came to
notice that when posting an Assistant Station
Master in scale Rs 205-280 as Station
Master in the same scale, the Eastern
Railway was holding a written test. That
Railway was asked to discontinue that
practice.

Written Answers

(c) Some Railways
written test.

have prescribed a

(d) Information is being collected and
will be laid on the Table of the Sabha.

Licences to M/s. Idca} Jawa, Mysore and
Escorts Ltd., New Delhi to Manu-
facture Scooters

3371. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that M/s Ideal
Jawa, Mysore and M/s, Escorts Ltd., New
Delhi, who were given licences in August
1961 for manufacturing scooters, have manu-
factured any scocters during the last eight
years :

(b) the reasons why liccnces are wasted
on such barren firms while other manufac-
turers are crying for liccnces to manufacture
scooters ; and

(c) the reasons why the permission given
in Aueust, 1961 to those two concerns to
manufaciure scooters is still not withdrawn ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) While M/s. Idea! Jawa Ltd.,
Mysoie have not taken any steps to
manufacture scooters, M/s. Escorts Ltd., New
Delkbi have reported that they have already
designed an indigenous scooter and com-
menced pilot production since October this
year. They hope to introduce their scooter
io the market within the next few months.

(b) Both M/s. Ideal Jawa Ltd, Mysore
and M/s. Escorts Ltd., New Delhi are
licensed for the manufacture of motor-cycles.
In August, 1961 they were permitted to take
up the manutacture of sccoters within their
overall licensed capacity for motor-cycles in
order to enable them to diversify their
production,
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(¢) M/s. Ideal Jawa Ltd, Mysore have
agreed to the deletion of the item *“Scooter”
from their industrial licence and further
action to wmend their industrial licence
accordingly, is being taken.

The question whether the permission
granted to M/s. Escorts Ltd.,, " for the
manufacture of scooters should be withdrawn
is being examined in the light of the
progress already made by them in this
direction.
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